11065 Bn::r:;: Adt;iom

[Shri Sadhan Gupta]

that it will be very difficult to cover
the whole affair by one speaker in the
course of half an hour. Under these
circumstances, practically no useful
contribution can be mades,

1f we are hard pregsed this session
we might have it next session. But,
ane hour is absolutely inadequate for
this purpose, The difficulty arises
from the fact that the Business Advi-
sory Committee, unlike the Commit-
tee on Private Members’ Bills and
Resolutions, does not invite the spon-
sors of the motion to ascertain from
them the time that is likely to be
taken and other aspects of the mat-
er, So, I would suggest that the time
for discussion of that item should be
increased to 3 hours or 2§ hours at
least.

Shri Feroze Gandhi (Rai Bareli): I
would like to point out that 2 hours
have been allotted for discussing the
Tata Locomotives and the Railway
Board Agreement and the Tarif Com-
mission Report. This is a very impor-
tant discussion and ]I would very se-
riously suggest’ that when the House
discusses this, the Press should be
excluded and we should be allowed
to have a free discussion on that sub-
ject.

Mpr. Spesker: Locomotives?

Shri Feroze Gandhi: Yes, Sir; it is
a very delicate subject.

Mr. Speaker: Two hours have been
allotted.

Shri Feroze Gandhl: Two hours
have been allotted; but my point is
that in order to allow a discussion on
this matter freely, the Press should
. be excluded from reporting that de-
bate. It should be more or less what
is oalled a secret session.

Mr. Speaker: We have never done
30 even with respect to important mat-
ters. Hon. Members wil make hold
to say what they want to say.

Several Hon, Members ppgs—
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Mr. Speaker: How long are we %0
go on with suggestions?

Shri Mahanty (Dhenkanal): There
is a slight mistake in the Report of the
Business Advisory Committee, a copy
of which was circulated to me this
morning. That relates to the list of
Members who participated in the de-
lLiberations of the Committee. Shri
Dwivedi, whose name apears as’' &
Member who was present in the Bu-
siness Advisory Comuinittee was not
there.

I suggest that this report may be
accepted by the House after this inac-
curacy is corrected.

Mr. Speaker: The report may be
adopted by the House without Shri
Dwivedy's name.

Shri Mahanty: What I am suggest-
Ing 1s, there is an inaccuracy and it
is better that it is removed.

Mr. Speaker: We need not put it to
the House. 1 will score out the name,
and put the motion to the House, The
question 1s:

“That this House agrees with
the Eighth Report of Business
Advisory Committees presented to
the House on the 30th August,
1957",

The motion was adopted.

——

RAILWAY PASSENGER FARES
BILL-—contd.

Mr. Speaker: The House will now
resume further discussion on the
Raillway Passenger Fares Bill, 1957.
The hon. Minister will reply to the
debate. After the reply, the House
will take up clause-by-clause consi-
deration and then the third reading
of the Bill, for which one hour has
been allotted.

The Minister of Finance (Shri T. 7T.
Krishnamachari): I have carefully
heard what hon. Members said on this
question. The remarks made by hon.

Members in regard to this Bill fa2i
into three categaries.
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The first one arises out of an objec-
tion that some hon. Members have in
regard to the taking away of what
they cunsider to be an income which
ought to accrue ¢o the railways and
apportioning it to the States. The plea
is that the railways need more money
for development and, therefore, if
there is any increase in the passenger
rates, it should go to the railways’
resources for purposes of railway de-
velopment, Follbwing from that argu-
ment some hon. Members feel that it
ia not our responsibility, it is not our
duty, to enact this measure which, in
substance, is intended to benefit the
revenues of the States. I think Mr.
B. C. Ghose dwelt at length on this
particular point. He says that while
it 1s @ good thing that the Central
Finance Minister should go to the as-
sistance of the States, we can go to
the assistance of the States only when
we are fully satisfied that the States
have reasonably carried out their part
of the work. He says that so, far as
the second Plan is concerned, the
States have not done it. He says, if
you look into their budgets, you will
find that they go on increasing their
non-developmental and administra.
tive expenditure, at the\same tiume,
they would not raise fthe revenues
which they had agreed to raise. There-
fore, he feels that 1t is improper on
the part of the Central Government
to bring forward a measure of this
nature avowedly intended for the
benefit of the States.

He also goes on to suggest that, if
I am going to be so liberal in regard
to the States, where am | going to get
the money for Central development?
Actually, if this money cannot be rais-
ed by way of taxes, the alternative
should be by raising the fares and
allowing it to go to the railway fund.
The argument that we should not de-
prive the railways of this source of
revenue and secondly the argument
that the States are not entitled in the
present circumstances to any relief,
do not appeal to me.

One thing is I am not quite sure if
reasonable funds for railway develop-
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ment could not be found. I think it
could be found and it is being found.
What stands in the way of develap-
ment so far as railways are concernr
ed happen to be other factors. Of
course, the personnel factor is * vary
important. But more important is the
foreign exchange factor. If we could
not proceed as far as we want in re-
gard to the development of the rail-’
ways, it is largely because that deve-
lopment of the railways would mean
a very large amount of foreign e=x-
thange expenditure, which we are
not, at the present moment, in & posi-
tion to undertake.

1 do not think that the argument
that we are depriving the railways of
legitimate revenues is a correct one.
In fact, even though the railway re-
venues are treated separately, even
though there is a separate rallway
budget, the Government as a whole
have committed themselves to provide
funds for the railways. (Interruption).

Mr, Speaker: Let hon. Members hold
themselves in patience. If any quas-
tions are to be asked, I will allow
them at the end.

Shri T. T. Krishnamachari: The pre-
sent amount for the Plan, which is of
the order of about Rs. 1,160 crores—
may be there may be & small increase
here and there—is an expenditure
which I am committed to, The only
difficulty, as I said, is in relation to
foreign expenditure. If I find that
could not be met, may be that there
has to be some cut somewhere. Other-
wise, I have undertaken the responsi-
bility of finding the money for the
railways. I have not told my collea-
gue, the Railway Minister, “You have
got to find it yourself”. Of course, he
has to help to the extent posaible.
That is why he has raised the rate on
freights., Therefore, the point that I
am depriving the railways of the pos-
sibilty of their development is not
correct.

With regard to the other question
about the States, I am sorry 1 am not
in a position to present a picture of
the States’ budgets now. So far =
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thus year, 1957-58, is concerned, out of
a total Plan expenditure of Ras. 960
crores, the State expenditure would
be of the order—inciuding centrally
administered areas—of Rs. 487 crores,
out which we have to find for them
Rs. 280 crores. The difficulty in re-
gard to the State budget comes in re-
gard the balance of Rs. 180 crores,
which they have to find. We find
there are deficits in various provinces.
It is thiz aspect of the matter that is
now engaging the attention of the
Planning Commission. The members
of the Planning Commission are un-
dertaking personal tours. The Deputy
Chairman is going to three States; the
Member, Industry, is going t¢ two
States; my colleague, the Planning
Minister, is visiting two States and so
on, in order to reconcile this difficult
position, which leaves a big gap which
might inevitably afect the Plan, so
far as 18537-38 is concerned. So, my
triend, Mr. Ghose, musf’ understand
that 1 am already committed to giving
them Rs. 280 crores by way of grants
and loans. I have to find the resour-
ces for them if the Plan should go on.
After all, to a large extent, the Plan
means amount of money spent in the
States and not in the centrally admi-
nistered areas or in Delhi or in those
factories or units that we own.

I have to find the resources in any
event, We tried various adjustments.
The States could not arise any market
loans, except one or two. So, we had
to try a variation of our national sav-
ings scheme that could have a larger
element of interest in it and also ask
them to see if they cannet split up the
increase in various sreas, according
to the schemes they have in particular
reglons in the States. Hon. Members
have repeatedly asked this question,
when is this question of integration of
the sales-tax and the excise duties in
regard to some commodities is com-
ing. Apart from the fact that it might
save a little trouble for the dealers,
the idea is to augment the States’ re-
sources, because we now find that in
regard to many of these commodities,
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there iz a large-scale evasiom in the
sales-tax revenue,

If it is integrated with excise, we
will be collecting it without much
1~-- It i; the iatention that any ad-
dition that would be put on excige
duties would, perhaps, increase the
resources available to the States
without adding to the burden on the
consumer. Various attempts are be-
ing made in order to augment the
States’ resources. It is true, as Shri
Bimal Ghose has indicated, that in re-
gard to Rs. 450 crores of taxation, Rs.
225 crores should come from the
States and the taxation that has go
far been undertaken by the States
would not amount to more than Rs.
100 crores or brobably a little less.
There is a gap even in regard to the
States revenues, That is largely be-
cause of the fact that they find them-
selves in a position that they cannot
raise this additional taxation. They
cannot raise the tax on land which we
asked them to. They cannot raise any
betterment revenues because people
are not taking advantage of the con-
ditions provided for the purpose of
improving agriculture.

The net position 18, either we get
the States to go ahead with the Plan
and help them or we say, the Plan
need not go through, a proposition
with which no Member will agree. 1
think no responsible Member in any
section of the House will agree with
that. Therefore the obligation falls
on us to find resources for the Btates
also and finding resources for the
States is something paramount apart
from the constitutional obligation laid
on us by article 267 Therefore, 1
would humbly submit that Shri Bimal
Ghose, notwithstanding the fact that
he has very gcod reasons for taking
up an attitude of that nature, would
not be justified In persisting in that
attitude and refusing the States such
resources as we could conceivably
raise for them,

The other argument was that this
tax would add to the burden, Of
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course, it would, How can I say even
to convince my hon. friend S8hri Sad-
han Gupta that it would not add to the
burden? It will. The only trouble is,
the burden is extremely selective. A
person must determine to travel and
travel invariably long. distances be-
fore he attracts the penalty of this
tax. Of course, there iz no use say-
ing, “you give concessions to the weal-
thy, you give concessions to somebody
else, why do you bring this tax?” This
is not right because I do maintain that
in spite of the fact that I would like
to raise the maximum revenues from
the sectors which are capable of pay-
ing, I would not like to inhabit their
capacity to continuously pay. My hon.
friend Shri Sadhan Gupta says, “Choke
off these people.” If 1 choke off these
people, the income would not come
until such time 1 get alternatives to
generate income or at least 10 per
cent of the population to pay direct
taxes and their incomes are such. It is
much better in my view to get out of
370 milion people about 30 million
people to pay income-tax on incomes
of Rs. 10,000 a year, rather than to
have a few lakhs of people paying
income-tax on lakhs of rupees. We
would like that much better., Taxa-
tion will be more even. We will know
how to collect 1t Many of them will
be, undoubtedly, people with fixed in-
comes and collection will be easy. That
is a culmination which cannot hap-
pen in five or ten years. It may be
later on. I wcould like also the tax
to be Jjow. I would like an income-
tax of 20 per cent with a large cove-

ge of the population who are earn-
tng reasonable incomes. Today you
say, I have neglected this source. I
have not.

In fact, I do not think even Shri
Sadhan Gupta, if he forgets for the
time being that he is in the opposite
side and I am here, would convict me
of being unduly partial. May be, in
an instance or so, he may say I am
weal.x. I probably admit it. But, he
cannot say I have been unduly par-
tial. All that one has to do is to look
into the papers. It gives me no plea-
sure to be a notorious person,
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An Hon. Member: You are fameus.

Shri T. T. Erishnamachari: 1 sm
mentioning it only incidentally; not
that 1 am worried about it, nor that it
matters. Here we are to do & job and
a duty. But, the fact remains that
today you cannot accuse this Govern-
ment of being partial to any section.
I# any leniency is shown, it has & pur-
pose behind it, a purpose which in the
long run will serve better than serve
us 111. I would like to tell Shri
Sadhan Gupta that politically he may
be against this tax which I understand
and appreciate. But, on the basis of
facts, I do not think he can say that
this tax is bad and that I should not
give the States the reliet that we
should give.

Some hon. Members asked “is it
going to give Rs. 30 or 40 crores.” I
thunk I did mention at the time that I
introduced the Budget that I expect
that in a full year, the tax would
give Rs. 14 crores. It may be a little
less because we have given some con-
cessions. The concessions will take
away Rs. 60 lakhs and we get Rs. 13§
crores. Or there may be a little more
inhcome and we may get Rs. 14 crores
because the Railways anticipate in-
creased income every year. It is some-
thing very substantial so far as the
States are concerned. That is exactly
why we are very keen that we ghould
do our little bit in order to help the
resources of the States.

I do not know what the Finance
Commission will do. I can tell the
House that so far as I am concerned,
1t gi1ves; me no pleasure to go on doling
to the States Rs. 280 crbres this year
and more next year perhaps by way
of grants and loans and stand in the
way of certain of our revenues mnot
being allocated to the States. Any-
thing that is reasonably done by the
Finance Commission, we will accept
in spite of the fact that it would mean
slraightaway a substractien from the
revenues of the Centre, because, to-
day, with the Plan before us, there is
not merely a moral but a bigger ob-
ligation on the Centre to see that the
States find funds and we have to help
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them to the ‘maximum possible extent.
That, 1 think, takes away the other
types of ohjection to this Bill

There is one other objection that
was raised. I would like to tell hon.
Members who have spoken about
higher charges in regard to certain
hill aremss, it was my friend S8hri
Tyagi who mentioned this to me ear-
lier. He said. the taxes are four-fold,
are you going to add to these taxes
by means of this additional impost?
I approached my colleague and told
him that I think there is a very justi-
fiable reason why any addition to their
burden should not be made. My col-
league was good enough to tell me
that he would reduce these rates
round about 20 or 25 per cent. That
would substantially take away any
burden that this tax will throw. Pro-
bably, in some cases, it will not throw
that burden because certain distances
are eliminated. In any event, that
concession will probably make the
rates a little lower than what they are
today. So tir as the question of fur-
ther diminution in the rates is con-
cerned, I hope hon. Members will
appreciate the point of view tnat they
should not ask me to reply. My col-
league should give the answer which-
ever way it is. I, therefore, suggest
to them that they should raise the
point at the appropriate time with my
colleague. So far as the application
of this tax to those areas are concern-
ed, I think my colleague's assurance
must be adequate to those hon. Mem-
bers who felt that this will cast an
additional burden on people who are
already bearing a heavy burden. I
think I can certainly say that my col-
league would carry out the assurance
and that there will. be no difficulty
about it.

That, 1 think, more or legs brings
me to the end of the whole lot of ob-
jections that have been raised against
this measure. I would once again re-
peat that this measure has been in-
tended to raise revenues for * the
States and the impost is reasomably
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smzell. Shri N. R. Munisamy said that
there is over-crowding and as a re-
sult of this, there would not be over-
crowding, and 80 we won't get aay
revenue. He did not question that
the possibility of their being over-
crowding may be benenciai; he said,
from revenue considerations, it would
not come. I do not think it will affect”
us to that extent. It is undoubtedly
true that the pressure on railways is
increasing and is going to increase.
Whatever we may say about the Plan,
what it has not done, it has in certain
sectors created additional purchasing
power. Railway travel is going to be
on the increase and our present
trouble is how to find the additional
rolling stock for serving this increased
traffic and to help remove the bottle-
necks which are inherent in the sys-
temn. It takes umes 10 remove 1t. But
notwithstanding all that, I feel that
the burden 1s very small. It i1s a burden
which will go to the States where the
railway users really live, and it will
also go to help the States in imple-
menting their plans with somewhat
greater ease than they would be able
to do without this type of assistance.

Shri Bimal Ghose (Barrackpore):
In order that there may not be any
encroachment on railway finances, I
would like to know whether the Fi-
nance Minister would agree that to
the extent that revenues will be rais-
ed by this tax and to the extent that
it would cut into the railway reveg-
ues he will not charge 4 per cent. on
the railways for the loans that they
may have taken from the Central Gov-
ernment.

Shri T. T. Krishnamacharl: The
position is rather difficult for me to
understand. Of course, for purposes
of budgeting we have a separate ac-
count, but I cannot understand the
distinctive personality of the rail-
ways. 1 am afraid they are ' part
and parcel of the entire Cabinet,
and my hon. friend, the Rail-
way Minister, is as much interest-
ed in the financial stability of the
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country as I am interested in the
railways.

Mr. Speaker: So far as this matter
is conoerned, 1 think Shri Naushir
Bharucha raised a point as to whether
there could be separate budgets what-
ever might have been the convention
during the previcus regime 1 said
that under the rules there was noth-
ing preventing it. All the same, T am
considering how far a separate status
ought to be given so far as this matter
is concerned, though it may be right
or necessary to discuss that matter se-
parately, whether you should treat it
separately, as we are not treating the
post office separately. This 1s a matter
which has to be considered.

Shri T. B. Vittal Rao (Khammam):
Annually we pay a dividend to the
general revenues. The question is
whether a moratorium may not be
declared for & certain number of
years.

Shri Bimal Gheose: You yourself
were the Chairman of that Committee.

Mr. Speaker: Yes. I was Chairman
and that question arose there. If we
mux it, there is no guestion of mora-
torium. All the property belongs to
the general fund. That is exactly
what the hon. Miruster said, What is
the meaning of having it separately
as postcard or telegraph charges. They
all go 1nto the consolidated fund. When
the foreigners were 1n charge, we
wanted to do it differently and then
had a convention. Whether in the
altered circumstances, the canvention
1s necessary or nof, whether consti-
tutional or not, was & point raised the
other day by Shri Naushir Bharucha.
So far as the budget is concerned, it
can be presented in various forms. As
to the question whether hereafter a
separate allocation is constitutional
or not, I am going to look into it. He
has raised both. The post office is as
much a commercial concern as the
railway services, Then it creates this
idea that if it is a separate child, he
should be treated as an adopted child.
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That is what happens. Let us examina
that matter. I would also like that
the hon. Minister may examine this
matter, how far the convention will
be right under the altered circums-
tances.

Shri Dasappa (Bangalore): The In-.
dian States had their railway system,
but they formed part of the general
budget.

Mr. Speaker: The post office is there,
it is part and parcel of the general
fund. Nobody gets up and says that
the post office funds must be kept se-
parately for the postmen, and then
on that basis the railways for the
railwaymen. There seem to be se-
parate vested -interests created in this.

1 shall now put the motion for cir-
culation to the vote of the Houss.

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 10th November,
1957 ™

The motion was negaetived.

Mr. Speaker: The question is:

“That the Bill to provide for the
levy of a tax on railway fares,
may be taken into consideration.”

The motion was adopted.

Clause 2— Definitions)

Shri Nathwanl (Sorath): I beg to
move:

Page 1, line 8—

after ‘“‘group of passengers” insert
*in respect of his or their carriage.”

Sub-clause {a) defines ‘fare’ as the
total amount of all charges of what-
ever nature payable by a passenger
or group of passengers. Here I want
to add the words “in respect of his
or their carriage.” Unless these words -
are added, the definition of ‘fare’, as
it stands, would include the rate pay-
able by passengers in respect of extra
luggage or anything else they may be
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carrying. And under clause 3, it Is
obligatory on the Railway Adminis-
tration to collect such fare. Obviously,
it is not the intention that tax should
be levied on such extra rate in rea-
pect of luggege or other things My
amendment seeks to make this posi-
tion clear. 1 hope the Minister would
consider and accept it

Shri T. T. Krishnamachari: I have
no strong views on the subject, except
that this is extra luggage fare. The
free luggage that is allowed is an in-
tegral part of the fare, and if there is
extra luggage, there is no addition.
But I do not think it matters wvery
much from the revenue point of view.
I am quite prepared to accept it.

Mr. Speaker: I shall now put
amendment No. 46 to the vote of the
House. The question is:

Page 1, line §,—

after “group of passengers” insert ‘in
respect of his or their carriage.”
The motion was adopted.
Mr, Speaker: The question is:
“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted,
Clause 2, as amended, was added to
the Bill.

Clause 3—(Levy of tar on passenger
fares)

Shrl Tyagi (Dehra Dun): I beg to
move:"
Page 2—
after line 14, add:
“Provided that no such tax
shall be levied on fares which

have been calculated on the basis
of an inflated mileage.”

Shri Morarka (Jhunjhunu): I beg
to move:

Page 2—

after line 8, add:

“Provided however that where
fares are charged on inflated
mileage pasis, the tax shall be
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levied and collected on only that
portion of the fare as reiated to
actual mileage.”

Shri Bhakt Darshan (Garhwsl): 1
beg to move:

Page 2, line 8—

after “India” insert “excepting
portions of the railways lying in
hilly and semi-hilly areas.”

Shri Tyagi: Does this mean that I
have lost my chance to argue my
amendment?

Mr. Speaker: The hon. Member
talks as if he is quite new to the
House. He will kindly resume his
seat He has forgotten the rules. If
I allow him to speak immediately
after he moves his amendment, he
won't have another chance to speak
on other amendments to the same
clause. I signify to the House
what all amendments are moved
and then both on the clause and
the amendments, every hon., Mem-
ber will have a chance to speak,
not only to =&argue his own
amendment but also to oppose or sup-
port other amendments. That is how
we are getting on to avoid wasting
time. He will certainly have his
chance to speak

Shri Mohamed Imam (Chitaldrug):
1 want to move my amendment No.
48, which is as follows:

Page 2—

after line 14, add;

“{3) The tax thus collected and
allotted to the States shzll be con-
stituted into a separate fund called
‘The New Railway Lines Con-
struction Fund’ and shall be ear-
marked for the construction of
new ratlway lines only in the res-
pective States.”

Shri Balasaheb Patll (Miraj): 1
want t{¢ move my amendment No. 20.

Shri T. T. Krishnamachari: I do not
think that amendment No: 48 can be
moved.

Mr, Speaker: Very well, I will look
into its admissibility,
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Shri Yadav (Barabanki}: I want to
move amendment No, 10.

Shrl Fatesinh Ghodasar (Kaira): I
want {0 move amendment No, 9.

Mr. Speaker: So, the amendments
which hon. Members would like t¢
move to this clause are 9, 10, 20, 21,
22, 47 and 48 So far as No. 48 is con-
cerned, I will find out whether it is
in order and declare it immediately.

Bhri Balasaheb Patil: I beg to
move:

Page 2, line §5—

after ‘“collected” 1nsert *for a
period not exceeding three years.”

Shri Fatesinh Ghodasar: I heg to
move:

Page 2, line 5—

after ‘“collected” wnsert ‘“for a
period not exceeding four years”.

Shri Tyagl: Mr. Speaker, Sir, while
moving my amendments I must thank
the Finance Minister for very kindly
expressing sympathy with the poorest
in the land, thase residing in the hill
tracts I have put the case of these
people in the hills once previously be-
fore this House., There are not pro-
per facilities of communication pro-
vided by the State Their only crop
on which is based all their living is
potato and ginger. Generally, in re-
mote Xills potatoes are sold at the rate
of Rs. 2 a maund, and when it goes to
Simla. as I said last time, the hire
charges per pack animal comes to Rs
8 a maund Out of the Rs. 8 which a
man receives in the Simla market
only Rs 2 go to him and Rs 6 go to
the mules or other pack animals,
Again, their fruits, potatoes and ginger
are sent to the plains to find a good
market by the Simla-Kalka line. The
charges there are four times the nor-
mal charges made elsewhere in the
plains. Same is the case with traffic.

A man in the hills does not tour
very much. He lives in the remote
hills He has not got any big busi-
uess connections. Unless it is a case
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of & marriage or some case he does
not take to travel. But, at the samae
time, you will be surprised to know
that on the Simla-Kalka line a third-
class passenger has to pay four times
the fare than an ordinary third-class
passenger in the plains.  Therefors,
he already pays four times. I put that
question to the Railway Minister too,
and he was kind enough to reconsi-
der the case. He was pleased to ans-
wer a Short Notice Question, in which
he has made certain reductions. The
reductions are like this. On the Kalka-
Simla line it is four times the charge
made on fares and freights. He has
reduced it to three times. Even now
the poor men on the hills have to pay
three times the fare of a third-class
journey

Now, S8hri T. T Krishnamachari
cormes out with a tax on fares. This
tax also will be calculated on the
basis of what he pays. He already
pays three times and the tax will be
three times. So, a man hving in the
hills will pay three times the tax,
whereas other passengers in the plains
will pay only one time 1If a man In
the plains pays Re 1 as tax a man in
the hills will pay Rs 3 on account of
the proposed tax.

It does not end here There is one
line known as Matheran. There it is
¢ times and 12 times The goods
traffic is charged at the rate of 12
times I am glad that there is no tax
on goods traffic yet.

Shri T. B. Vittal Rao: They are
already paying 12 times

Shri Tyagi: It there is a tax com-
ing then the people here will have to
pay 12 times the tax.

On the line which falls 1n my cons-
titutency it was only 1§ times. 1 am
glad the Railway Minister has heen
pleased to say that he will take away
the extra half and it will be normal.
1 am very grateful to him for that.
So, my consituency will not have any
adverse effect even with this taxation
measute
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(Shri Tyagi)

But I want to champion the cause
of the hill tracts all over India, where-
ver there are higher taxes. My friand
the Finance Minister has said that
after the reductions which the Ralil.
way Minister has very recently been
pleased to announce, his tax will not
go beyond what the hill people were
accustomed to pay. That is very good
indeed. 1 am glad that he has infiu-
enced the Railway Minister to effect
these reductions. But, what for? Only
to take it away. What is given with
one hand is taken away by the other
hand. His friend holding one port-
folio becomes magnanimous and he
says, all right, now the charges will
not be so much,

Shri T. T. Krishnamachari: The pro-
vocation for it is because of my mov-
ing in the matter.

Shrt Tyagl: Because you were going
to tax, he has given you the facility
of taxing. In fact, the tax-payer is
not in the least benefited. So, his ge-
nerosity goes to the Finance Minister.
The colleagues are generous to each
other; they are not generous to the
people whose cause I am putting forth.

Now, will the Finance  Minister
kindly see that justice is done?
It was in the British days that every
line was allowed on a contract basis,
because companies were working
these railways These companies
arrived at some terms of contract
with the British Government. There
were different terms for different
companies. Naturally, these hill tract
railway lines cost them a lot and,
therefore, they wanted higher rates
and they were sanctioned. But it is
years now. The higher costs have been
realiped. Since uniformity has been
effected and averaging of rateg has
been done practically all over India,
I do not think it will look well for this
august-House, guardian of the whole
country, still to allow those poor people
in hills to just -go on paying higher
rates of fares.
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Mr. Speaker: That is an argument
for reducing the farces, but not getting
out of these taxes.

Shri T. B. Vittal Rao: They are al-
ready paying higher rates.

Shii Tyagl: Tax will be realised
on whatever,K they are paying. Since
they are paying three or four times
the normal fare they will have to pay
tax three or four tines more. Con-
stitutionally also a tax cannot make
an invidious distinction. It can make
in the case of income tax, because
there persons who have got Dbetter
capacily to pay are taxed more, but
in the case of passengers it is not so.
Everybody has to pay at a uniform
rate all over India, except these un-
fortunate people whc are required to
pay higher fares to the Railways. Be-
cause they are penalised once they
must be penalised always, that is no
logic

I would therefore, urge upon the
Finance Ministel, when he has been
generous enough to look into this gues-
t:on to exther request his colleague the
Railway Minmster to do away with the
extra charges made from these poor
people or, so long as that is not done,
he may just add a proviso here that
so long as the rates of fares are not
uniform he will not take any extra
tax from these people who are already
paying a higher rate of fares.

Mr. Speaker: For the third reading
and clause-by-clause consideration one
hour has been allotted ‘There are a
number of amendments to this clause
and, particularly, the Schedule. 1
would request hon. Members to bear
this in mind.

Shri T. B, Vittal Rao: Sir, regarding
this inflated mileage, while I support
my hon. friend Shri Tyagi’s amend-
ment 1 have to say a few words. He
has talked only.about the hill railways,
There is yet another kind of railway
lines called developmental tracts.
Where a new railway line is opened
there also the passenger fares will be
calculated at an inflated mileage rate,



the normal tax. Therefore, if this in-
flated mileage is done away with, it
will benefit, give a little relief to the
hill people who are in the hills and also
people in areas where new railway
lines are opened and where the rail-
ways charge inflated mileage.

Shri Morarka: Sir, I want to speak on
my amendment No. 47, the purpose of
which is more or less the same as that
of amendment moved by my friend
from D.ehra Dun. My amendment may
be found a little more acceptable by
the Finance Minister than the amen-
ment of my friend from Dehra Dun.
because he wants complete exemption
{rom this tax on the railways, where
the fare is charged on the inflated-
mileage basis, whereas my amendment
says that you may charge the tax at
the same rate which you charge on
any other section without taking into
consideration the inflated mileage

12 hrs.

Now. as the Member who preceded
me said just now, this problem is not
confined only to the hill tracts; 1t 1s
also there in the plains; it is also there
in the deserts. In my constituency,
last year there was a new railway
line laid. It 1s about 28 miles long
and there, the fare charged is exactly
double than that charged in an adjoin-
ing section the same distance. In the
course of the speech on the railway
budget, the hon Member from Dehra
Dun made this point, and the
assurance was given by the Minister
but that assurance was confined
only to the hill tract. Some reduc-
tion on the Kalka-Simla line, from
four times to three times, was
actually made. In that connection, I
addressed a letter to the Chairman of
the Railway Board, requesting him to
take into consideration the case of new
lines also where such inflated rates are
charged though they are not hill rail-
ways; but though that Iletter was
written on the 30th May, I have not
received any reply so far. I hope it is
receiving consideration. But, whether
that matter is considered or not, so far
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as this tax is concerned, I think there
should be no extra tax levied on those
sections on which the people are al-
ready paying double, treble or four
times the fare that is paid on other
sections of the railways. Therefore, I
submit, and I hope that the Finanpce
Minister would kindly consider this
aspect and if, possible, accept this
amendment.

Mr. Speaker: With regard to Shri
Mohamed Imam’s amendment, it is con-
trary to the Constitution. Under
article 269(2), there is no option The
Central Government Is only a collect-
ing agency. The entire amount has
to be paid to the States. The Constitu-
tion says:

“The net proceeds in any finan-
cial year of any such duty or tax,
except 1n so far as those proceeds
represent proceeds attributable to
Union territories, shall not form
part of the Consolidated Fund of
India, but shall be assigned to the
States within which that duty or
tax is leviable in that year, and
shall be distributed among those
States 1n accordance with such
principles of distribution....”

such as, how much has to be distribut-
ed between the States, and on what
basis,—~whether it is population or
number of passengers, etc. Only those
principles can be formulated by this
House. But the Government has no
control

The hon Member wants that this
should be created into a sepsrate.
fund—“The New Railway Lines Con-
struction Fund” and that the fund
must be utilised for laying new rail-
way lines. It is beyond the scope of
the Bill and under rule 81 of the
Rules of Procedure, the amendment is
beyond the scope of the Bill

So far as amendment No. 10, in the
name of Shri Braj Raj Singh, is con-

An, Hon. Momber: He has autho-
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Mr. Speaker: No authority can be
given so far as this amendment s con-
cerned. I could not allow the amend-
ment to be moved The other amend-
ments Nos. 9, 20, 21, 22 and 47 are
before the House.

Shri Fatehsinh CGhodasar: My
amendment is No. 8. Now, this tax
is really meant to collect money for
the Sécond Five Year Plan. 8o, the
tax on third.class passengers who
travel longer distances should be with-
drawn after four years.

Mr. Speaker: He wants to restrict
the period of taxation and does not
want it to be on a permanent basis.

st ey Totx - e gEEw
AT Y AATHE 6T T EF TEIC D

Page 2, line 6,—

after “India” insert “excepting por-
tions of the railways lying in hilly and
semi-hilly areas.”

ot Y @art Y F agr 9g A
fageor femr ¢ smdaa mdw & 93
w-Rs A gar §; AfEa faw
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aifge f& ¥ 2R Ia-"9 F gwmEn
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AN X ol § TR AR g F
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Shri T. T. Krishnamacharl: In re-
gard to the point made by my friend,
the hon. Member from Dehra Dun,
his amendment is a modified version
of the amendment which is given by
Shri1 Morarka., So far as [ am concern-
ed, it 15 not the revenue consideration
that 1s paramount, but it is so difficult
on other grounds After all, if people
are only taking a separate ticket for
the hill raillway, 1t is an easy matter,
but as tickets are issued somewhere
further down which also covers the
plains along with the hill railways, I
am adviséd by the department that it

1s very difficult for them to account
the fares.

But so far as what my hon. friend
has 1in mind, namely, this question of
an additional penalty on the type of
rallway travel, 1 wunderstand the
strength of the feeling of my hon.
friend, Shri1 Tyagi, and also that of
Shri Bhakt Darshan and also Shri
Y. § Parmar. It is true that in the
hilly areas which are under-developed,
no additional charge, which is made
purely on economic considerations,
could be made to sustain—it is difRcult
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sustain. But I shall certainly con-
{0 my collsague the gtrength of
feeling in this Houge in this parti-
cular matter, Even the Members of
the Opposition mentioned it. I will
convey this feeling to my colleague,
Even though it 18 a separate budget,
1 have a Financial Adviser and I
am consulted constantly, and it may
not be impossible to sit down and
talk about the matter. I can give this
assurance to the House that I will con-
vey the strength of the feeling of this
House in this particular matter. If I
can possibly accommodate them by
means of taking away this very small
burden, I would do so, but the point
is, it will make the administration a
little difficult, because, I am told that
they find it very difficult to split up
this fare between that area and this
erea and then work out the fare

£3°%

Shri Morarka's amendment is a
modified version but it does not solve
the administrative problem tn any way.
The problem, so far as my difficulty
in accepting the amendment is con-
cerned, is largely administrative, but
the root cause of the trouble, we know.
As I said, I shall certainly have a dis-
cussion with my colleague on this par-
ticular matter and convey to him how
the House feels about it

Shri Tyagi: I am very, very grate-
ful to the hon Finance Minister for the
good sentiments he has expressed and
I beg leave to withdraw the amend-
ment The assurance he h-ﬁs given is
enough

Mr. Speaker: So, I take it that the
House permits Shri Tyag: to withdraw
his amendment No 22

The amendment was, by leave, with-
drawn.

Shrl Morarka: I also seek permis-
gion to withdraw my amendment—No.
47.

The amendment was, by leave, with-
drawn,

Mr. SBpeaker: I shall put amend-
ment No. 8 to the vote,
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The question is:
Page, 2, line 5—

after ‘collected” insert ‘for a
after “collected” insert “for o
peniod not exceeding four years”,

The motion was negatived,

Mr. Speaker: All the other amend-
ments are not pressed.

The amendments were, by leave, with.
drawn.

Mr. Speaker: I shall how put clause
3 to the vote of the House.

The question 1s:

That clause 3 stand part of the Bill
The mcition was adopted.

Clause 3 was added to the BilL

Clause 4—(Rules for computing tax
on passenger fares).

Shri Vajpayee (Balrampur): I beg
to move:

Page 2,—
for Lines 25 to 28, substitute:

“Rule 4—The amount of the tax
shall wherever necessary be so
adjusted that the aggregate
amount of the fare and tax for
such distance 1s not more than the
aggregate amount of the fare and
tax for any longer distance in any
case.”

My submussion 1s that rule 4 has
been framed in such a mannper that
the passengers will always be in a
disadvantageous position. The rail-
way fares are already high, and now
an extra burden is being put on the
passenger, and on top of that the rules
are framed 1n such a manner that they
will hit the passengers who mre al-
ready hard hit Therefore my sub-
massion is that rule 4 be substituted
by my amendment which I have just
read. In the original rule it has been
provided that the aggregate amount of
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[Shri Vajpayee]

the fare and tax for such distance is
not less than the aggregate amount
of the fare and tax for any lesser dis-
tance n any case. My submission is
that it should not be more than the
aggregate amount, and T hope my
amendment will be accepted.

Shri T. T. hari: I am
advised that there is no particular
merit in the amendment moved by my
hon. friend. And the technical view
should certainly find acceptance.

Mr. Bpeaker: I shail now put
amendment No. 24 to vote. The ques-
tion is:

Page 2,—

for lines 25 to 28, substitute:

“Rule 4.—The amouht of the
tax shall wherever necessary be so
adjusted that the aggregate
smount of the fare and tax for
such distance is not more than the
aggregate amount of the fare and
tax for any longer distance in any
case.”

The motion was negatived.

Mr. Speaker: The question is:

“That clause 4 stand part of the
Bm”'

The motion was adopted.
Clause 4 was added to the Bill
Clause 5—(Power to exempt)

Shri T. B. Vittal Rao: I beg %o
move:

Page 2—
after line 33, add:

“(2) Passengers travelling on
students concessions granted by
the Railways in accordance with
rules in force thereof will be ex-
empted from the tax leviable
upnder this Act.”
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My amendment is very simple. It
provides that the students who tzavel
under the concessions granted by the
Railway ‘Administration should be ex-
empted. We have given them
concession 8o that they * may
be able to go and sea various
projects which we are bullding, as also
various educational institutions, so
that there may be better cultural deve-
lopment. Two years ago, when this
railway concession was given to the
students, it was given only to groups.
That is, only when they were travelling
in groups of four they were allowed
this half concession, Later on we
found thaf they should be encoursged,
and we said that even if an indivi-
dual student travels he should be en-
titled to this concession. That is to
say, we want to encourage the students
undertaking journeys and seeing the
various historical places and develop-
ment projects and s0 on and so forth.
What I seek to provide by this amend-
ment is that they should be exempted
from this taxation. Therefore, I very
respectfully request the Finance Min.
ister, though he has got some powers
under this clause to exempt certain
types and categories of passengers,
that if this is provided here the stu-
dents will not be taxed.

Shri T. T. Krishnamachari: I am
told that according to the way in
which the fares are worked out it
would be an integrated whole. So far
as the future fares are concerned, the
fare is an integrated whole and con-
cession will be given on an ad hoc
percentage on the total charges, that
is including the tax. In any event,
what is sought to be provided relates
to an extremely microscopic part of
the whole trafficc and I do not think
the administration would be in a posi-
tion to divide it at every stage and say
what is the limit and take it away., I
think administratively it is very diffi-
cult.

Skhri T. B. Vitial Raoc: They give
concession forms to students.
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Shri T. T. Krishnamachari: I agree.
The concession is on the basis of the
total amount of money they pay— so
much, fifteen per cent. or ten per
cent. But then, to eliminate first the
tax element and then give the con-
cession, the administration feels it is
a very very difficult thing for them
to do.

Shri T. B. Vittal Rao: May I seek
one clarification? That is to say, ‘on
the ticket it will be an integrated
amount, tax plus the fare for the
ticket, or fare plus the tax. It will be
written. Integrated means we will
have to....

Shri T. T. Krishnamachari: I do not
think there is any obligation for them
to write it. They will have to collect
the whole amount and pay. There is
no question of an obligation for them
to say that the tax is so much and
the fare is so much.

Mr. Speaker: I shall now put
amendment No. 26 to vote.
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Page 2—

after line 33, add:

“(2) Passengers travelling on
students concessions granted by
the Railways in accordance with
rules in force thereof will be ex-
empted from the tax leviable
under this Act.” /

The motion was negatived.
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e )
Mr. Speaker: The question is:

“That clause 5 stand part of
the Bill”.

The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

The Schedule -

Shri T. T. Krishnamachari: Sir, I
beg to move my amendment No. 2.

. Page 4—
for the Schedule, substitute:

“THE SCHEDULE

(Sezz section 3) p

* Deescription of traffic Rate of tax
1 2

1. Passengers travelling by railway on season tickets . . .o Nil
2. Passengers trave].lmg by rallway for dlstances upto 1 5 miles (mclu-

sive) Nil
3. Passengers travelling by rallway for d.lstances from 16 mlles to 30

miles (inclusive) . .. . 5% of fare
4. Passengers travelling by raxlway for d1stances from 31 miles to 500

- miles (inclusive) . . 15% of fare

5. Passengers Atravelling by railway for distances over 500 miles 10% of fare

6. Passengers travelling on mileage coupons .

123%,0f the cost
of the coupons

Explanation.—For the purposes of this Schedule, distances shall be computed according
to the rules for the time being in force relating thereto made under the Indian Railways )

1890.”

I have explained this position. At
the time when I wound up the debate
on the General Discussion, we have

L

undertaken to give certain concessions.
This is in implementation of that
gssurance.
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Shrl Shree Narayan Das (Dar-
bhangs): 1 would like to move my
amendments to the amendment. The
Nos. are 14, 18 and 17.

Bhri T, B. Vittal Rae: I want to
move my amendment No. 50,

Shrl Sadhan Gupis (Calcutta-East):
I want to move my amendment No. 30.

Shri Jadbav (Mal;gaon): I want to
move amendment No. 4.

Shrl Fatehxinh Ghodasar: I want to
move amendment No. 18.

Shri Bhakt Darshan: ¥
move Nos. 37, 38 and 40.

Shri R, 8. Lal (Domariaganj): I
want to move Nos. 39 and 41,

want to

Shri Biddiah (Mysore—Reserved—
Sch. Castes): I want to move my
amendment No. 15.

Shri Vajpayee: I want to move my
amendment No. 27.

Shri Harish Chandra Mathur (Pali):
I want to move No. 29.

Mr. S8peaker: Let me see whether
amendments Nos. 50 and 20 are in
order.

Shri T. B. Vittal Rao: No. 50 is in
order, Sir. I say that passengers
travelling by railway in third class
for distances up to 50 miles should be
given exemption.

Shri T, T. Krishnamachari;
new scheme.

Itis a
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Mr. Spenker: Amendment No. 80
seems to be inadmisgible without the
Presidant's recommendation, It seeky
to raise the rate of tax for passengers
travelling in first class and air-condi-
tioned class for more than 500 miles.
Therefore it requires the sanction of
the Pregident, and it is out of arder.
Likewise amendment No. 29 is outof
order.

Shri Shree Narayan Das: Sir, I beg
to move:

(i) That in the amendment proposed
by Shri T. T. Krishnamachari printed
as No. 2 in the List of ammendments,—
in item No. 2 for “15" substitute “30™.

(ii) That in the amendment proposed
by Shri T. T. Krishnamachari printed
as No. 2 in the List of amendments,—

in item No. 3, for “from 16 miles
to 30 miles” substitute “81 miles to
100 miles.”

(iii) That in the amendment pro-
posed by Shri T. T. Krishnamachari
printed as No. 2 in the List of amend-
ments,—

in item No. 4 for “31 miles to
500 miles” substitute “101 miles
to 500 miles.”

Shri Sadhan Gupta: Sir, I beg to
move:

Page 4—
for the schedule, substitute:

“THRE SCHEDULE

(Ses section 3)

Description of traffic Rate of tax
1 2
1. Passengers trwcllmx by raulw-y for dmnnm upto 80 mxles (mclu- Nil
sive) .
2. Passengers trﬁveﬂms by nilway for diatances from 81 1o soo mxlcs 2% of fare
(inclusive) A
3. Passengers ¢ ravelling by railway for distances over 500 miles 1% Ot;'f;e
o,
4. Passengers tnvelhng on mileage coupons . . . (3) d :e the ;nn:
s. Passengens travelling on season tickets . . Nil”
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i Jadhav: Sir, I beg to move:
Page 4—
for the Bchedule, subdstitute:
“THE SCHEDULE
(Se¢ section 3)
Descriptioo of traffic Rate of tax
3
1. Passengers tra b mlm for dismncee upto 100 milu inclu-
sive) by thurd dusw Y y ( . Nil
3. Passengers travelling by rulway for dmnnces upto 50 miles (mclu:uve)
by second and first class 5% of fare
3. Passengers travelling by railway by third class from 101 miles to
$00 raules and by sccond class and first class from $t to 500 mules 10%
of fare
4. Passengers travelling by nmilway for distances over 500 miles 7% %of fare

s. Passengers travelling on mileage coupons

6, Passengers travellng on secason tickess

10% of the cost
of the couponi
. N

Shri Fatehsinh Ghodasar:
Page 4—
for the Schedule substitute:

I beg to move:

‘“THE SCHEDULE
(See section 3)

Descniption on traffic Rate of tax
1 2
1. Passengers travelling by ralway for distances upto to so miles . . Nil
2. Passengers travelling by railway from 5r mules to 100 miles. 59% of fare
3. Passengers travelling by raslway from 101to 500 miles. . ) 15% of fare
4. Passengers travelling by railway for distances over 500 miles. 10%, of fare
5. Passengers travelling on milesge coupons, 12§4% of the
cost of coupons.
6. Passengers travelling on scason tickets. Nil,’»

Shri Bhakt Darshan: Sir, I beg to
move:

(1) That in the amendment proposed
by Shri T. T. Krishnamachari, printed
as No. 2 in the List-bf amendments,—

in item No. 2, for “18" substitute
“50".

(i) That in the amendment pro-
posed by Shri T. T. Krishnamachari,
printed as No. 2 in the List of
amendments,—

in item No. 3, for ‘“from 16 miles
to 30 miles”

substitute “from 51 miles to 180
miles”,



15097 Railway

[Shri Bhakt Darshan]

(iii) That in the mmendment pro-
posed by Shri T. T. Kn:hn.tmu:hari.
printed as No. 2 in the List of amend-
ments,—

in item No. 4, for “from 81 to
500 miles” substitute *“from 151
miles to 500 miles”,

Shri R. 8, Lal: Sir, I beg to move:

(i) That in the amendment pro-
posed by Shri T. T. Krishnamachari
printed as No. 2, in the List of amend-
ments,—

3. (a) Passengers trave
16 miles to 30 nulcs (m usive)

(b) Passengere travelling by railway other than in third clase for
distances from 16 miles to 30 miles (1nclusive) .

Shri Vajpayee: Sir, I beg to move:

Page 4—
for the Schedule, substitute:
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in item No. 3 for “16 miles to 38

miles” substitute “51 miles to 100
milas”

(ii) That in the amendment pro-
posed by Shri T. T. Krishnamachari,
printed as No. 2 in the List of amend-

meqtuf—

+ in item No. 4, for “31" substitute
“101”. .

Bhri Siddiah: I beg to move:
That in the amendment proposed
by Shri T. T. Krishnamachari printed
as No. 2 in the List of amendments,—

for 1tem No. 3 substitute:

raftway in thud clau for dmancel

Nil

5% of fare.”

“THE SCHEDULE

(Ses section 3)

Rate of tax for Rate of tax for
Air Conditioned Class III

Description of traffic Class 1 and Class passengers.
I1 Passengers
1 2 3

1. Passengers travelling by raﬂway for dxstanoes upto 50

miles (inclusive) Nil Nil
2. Passengers travelling by railway for dxmnces from 51

miles to 150 miles (inclusive) . §% of fare Nil
3. Passengers travelling by rulwny for dm:nces irom 151

miles to 500 miles (inclusive) . 74% of fare 74 % of fare
4. Passengers tnveumg by nulway for duuncca over 500

miles . . §% of fare $% of fare

S. Passengers travelling on mileago coupons .

6. Passengers travelling on season tickets

7 of the cost 7§ 9% 0of the cost
J&empom % of the

ooupons
Nil Nil*»
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Mr. Speaker: All these amendments
are befors the House I think
Mr, Vittal Rac wanted to speak on his
amendment No. 50. That is out of
order,

Shri T B. Vittal Bao: If that is out
of order, there is another amend-
ment.

Mr, S8peaker: How can he add to the
list of amendments? Very well. He
may spesk.

Shri T. B. Vittal Rao: The conces-
sion that has been given by the
Minister's amendment does not go far
enough. It does not give any relief
at all- to the passenger, because
according to the statistics given by
the Railway Board for 1855-56 which
I have here, eighty crores of passeng-
ers travel for more than 15 miles. The
number of passengers who travel for
less than 15 miles 1s only about fifty
croreg and the amount which the
Railways derive by this suburban
traffic which the Minister proposes to
exempt 1s only Re 84 crores per
year . The revenue got from those
who travel beyond 15 miles, that is
the non-suburban traffic, amountg to
Rs. 100 crores Out of the 110
crores of rupees, only those passeng-
ers who pay Rs. 84 crores wil, get the
benefit which the Finance Minister 1s
giving When we take the average
also, we find that on an average they
travel about 42'6 miles. Therefore, 1
would request the hon Finance
Minister to increase the exemption
limit to cover those passengers who
trave]l up to 50 miles so that the tax
may be collected from these who
travel beyond 50 miles. The Finance
Minister’s amendment is not going to
be of any relief at all. Out of a total
revenue of Rs. 100 crores only
those who contribute Rs. 84 crores will
get the benefit of the Minister's
amendment. If my amendment is
accepted it will give relief to passeng-
ers travelling up to 50 miles.

Bhrt T T. Krbbnamacharl: How
many crotes are likely to be affected
that way?
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Shri T. B. Vittal Ran: That I would
have to work out. I will be very much
obliged if the Finance Minister gives
me the figures becauss 1 will have to
work out from statistics, Whan
moving his amendment, the Minister
himself has not given what is the
number of passengers who travel
under the categories 1 to 15 miles,
18 to 31 miles and 31 to 300 miles. In
fairness to the House, these should
have betr given. I tried to work
them out but I could not.

There 18 another reason why I want
thig exemption, During the last few
years, the fareg of third class passeng-
ers have been increased by 100 per _
cent. From 3 pies per mile, It hes
gone up to 6 pies and if it is Mail or
Express it has gone up to even 6} pies
per mile. There has been a rise of
more than 100 per cent., without much
of an increase 1n the case of passengers
travelling in the second class or the
first class or the air-conditioned
class.

Therefore, 1 would request the hon.
Minuster at least to exempt those
passengers who travel up to 50 miies
so that the relief could be a little
more than what is provided wunder
his amendment.

Shri Shree Narayan Das: Mr.
Speaker, the only purpose of my
amendment to the amendment of the
hon. Finance Minister is to make
certain changes, that is, to give some
concessions to those who travel
shorter distances. In amendment 2, it
has been suggested that up to a
distance of 15 miles there will be no
tax. I would like to suggest that this
15 mles should be changed so that
there should be no tax up to 30
miles.

There is a second amendment of
mine. It says that the tax of B per
cent. of the fare which is now there
for 16 to 30 miles, should be changsd
into from 31 to 100 miles. That is to
say, the tax should be 5 per cent. for
distances between 31 and 100 miles
and for distances beyond 100 miles,
from 101 to 500 miles it should be
just 15 per cent
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I think, practically alt the hon.
Members who have participated in
the discussion have opposed this
taxation meagsure and they have gaid
that by the levy of thiz tax, a large
number of poor people and those who
travel by the railways, especially by
the third class, would be badly
affected. But, in view of the fact that
we require & certain amount of money
and we have to meet the expenditure
involved in the Second Five Year
Plan, this House is going to pass this
measure, I would just request the
hon. Finance Minister to make some
concessions that wiil go to satisfy
the poorer classeg of the people who
travel short distances.

In view of the feelings expressed
here by hon. Members, the Finance
Minister should give some concession
&s he gave certain concessions when
the Wealth Tax Bill was being con-
sidered here. I think this concession
will give gome satisfaction to the
Members and alsc to the poor people
who will feel that some relief has
been given to them,

With these words, I commend my
amendment and I think the Finance
Minister and the whole House will
accept that.

st m W W e SRRg,
#F oA gOgT AT & f5 wreAw
fafrer o @ M foemga o A=
T FE KA ary B A gE } vuR
a7 ¥ Yo Hiw ¥ famqr svy w#fw
SUTETAX 11 A Ay Wiy & feferwen
FERATEH X W s qwER & faefas
AR g & 4q 14 fror # Fonraa w7
TR q I HET GV T iy Hra #
YT B Yo Wy &7 fawr ww A
i ®Y T fewmag &1 s g

w faafest & & 9ot s *
o e wgm fe it @ o
e gR A gw A A T wr  faory
wPTaT qr A A Wy qefest & fed
Fad § % fag yo Hiw a% &7
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T FC AT ATH F WX AW WA
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WX § A qHTAT T ATH &7 A T
wo M= Y & Smaw § WX y oz A
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g fma wATEr e
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& ot og wawr ty fw ®@ o«
wrEr T g W vafyg i sEw
Ko 3T W Y o i ¥y §, wg ST
wiw § WX 3 ITE gwd w7 § W
s1T g gfawy amar w & & sraft O
wu#d goeTT ®Y B gy gify O avl
@ § W A awwar g fr v 9
wif wrafr ady @ wife

7 qg¥ A w97 T @ a1
fe g daf ®) R v TR
WTAT § W TE Lo HIW ¥ gy QT
T HT el &, wifs fom T
HTEAT w7 A7 Ieew fear @1 & 6w
WA Yo Hrr @ ¥ awll § | wieg
Ht & 1® Yo W BY W FT IR FTO
g!

Shri Sadhan Gupta: Mr. Speaker,
Sir, I have moved my amendment
No. 30 to the Schedule by which I
want to substitute a new Schedule.
I have tabled my amendment for two
purposes; first of all, I want to alter
the slabs of distances on which taxes
are to be levied and secondly, to give

relief to the taxpayer by way of a
lower limit of taxation.

I know the hon. Finance Minister,
perhaps, will not accept the proposal
for a lower Ilimit of taxation and
will rather reiterate Tis argument
about the necessity to make resources
available to the States, I still feel
that those resources should have been
got from other sources which would
have been more able to bear the
burden. Anyway, there is more to be
said 1n regard to the slahs.

The first slab I have proposed is a
slab of 80 mileg for which no tax
should be levied. Now the reason
why 1 have given the slab of 80 miles
is that in many places, and parti-
cularly in metropolitan cities hke
Calcutta, Bombay or Madras—perhaps
the Finance Minister knows Dbetter
about Madras, but I &now about
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Calcutta—there are many people who
come by local trains from distances of
eighty miles. They may not be
coming every day, but they come
quite frequently. They are pot
covered by the class of holders of
season tickets. But the frequency of
their travel to the metropolitan cities
makes the tax burden on them heavy
and it is but fair that this class of
passengers should be given some
relief, because the tax burden on
them would be very inequitable, Thay
have to come not for pleasure but for
their livelihood. We know that in the
neighbourhood of Calcutta in & town
like Howrah there is a cloth market
and people come once & week. or
twice a week from distances of eighty
miles or so, from the district of
Midnapur with cloth to seil at the
cloth market. That is for their liveli-
hood; that igs not for pleasure.

In this way the small traders will
have to bear a considerable burden
and as a result even their meagre
profits will Shrink. After all it is the
big businessmen who make big pro-
fits, the small trader 1s not always in
a position to make such profits. In
these circumstances whether it is the
cloth trader or vegetable vendor or
people of that kind who have to come
from distances to bigger towms, I
would plead that the slab should be
increased to 80 miles Particularly
after electrification 80 mileg is not
going to be a very great distance
from the city and many people would
have to find their residence outside
Calcutta and other big cities, because
the cities are so congested. This
fifteen miles 1s absolutely inadequate
for that purpose. There 15 no logle
behind this 15 miles, but there 1is
logic behind, say, 80 mules or so,
because it is within the range of what
we call local trains.

So my request to the Finance
Minister 1s that passengers travelling
by local trains should be exempted
and the slab should be so fixed that
that class of passengers is exempted.
Then you can fix up the next slab
and prescribe the percentage of tax
for it, and there also there should be
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some equity. I have provided the
percentage here as 2 per cent. and 1
per cent., 2 per cent. for 80 to 500 and
1 per cent for fares above 500. There
you might fix whatever you want, but
please fix the slab according to some
logical consideration, exempting
passengers travelling by local trains.

st W vsw RERW , ®
AAATT ot O AHT AT TN T
R ¢ TR awdw & axrgwn
o fadgw T ® g sy 8, Ford
T w1 feaar agd wY T oS 0
¢ ot 2w WO & wry Wl o §,
# fogriow: ey frindt 1 & wft ff
g fE wEwr ewiw wE ) g
& T AT Ay Ry IIAT & o o vk
T dvew war g, Wk wWaEs @
weaw s A ¢ fF wr W
g wre af wEw oag A LT AR
o, fe ow W 9w aifr gt
AT & | ww o of ag @ g i
fir g Yo ® W ww AH w9
& § f dw aeffy Ao W AE-
Fq % fog o YT 7o &7 e &,
I W ey & 1 Afew gy
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qT AY AY Fwy AT I AR )
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WY S §9 § %9 IO R ¥
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teve & ¢ At 4, taxe F g
witr tene #  gQ
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ard ¢t a6 frer w9 gTEw § TOwRY
4

Shri Fatehsinh Ghodasar: By my
amendment No, 13 to the Schedule, I
want that snother schedule should be
subgtituted in place of the sachedule
which has been given by the hon
Finance Minister. My submission 1s
that there should be no surcharge on
third class passengers up to a distance
of 50 miles. Only poor people travel
by third class and they are the people
who travel ghort distances.

They go from village to village or
to the taluk or district headquarters
to submit petitions to the revenue
officers and they travel only when it
is absolutely necessary for them to
travel. They do not travel for the
sake of pleasure, firstly because they
have no money to spend on such
pleasure trips and secondly because
they are aware of the difficuities and
the hardships they will have to under-
go while travelling by third class.
Overcrowding m third class 1s so much
that it has become absolutely impossi-
ble for a sick or weak person even
to enter a compartment A great
majority of them travel on footboards
and roofs of trains and that too 1n
every season Even 1n monsoon when
1t 18 ramung, 1n severe cold of winter
and 1n the oppressive heat of the
summer they have to travel on foot-
boards and roofs of trains

Not only that but many such
passengers have lost their lives by
travelling on footboards and roofs of
trains, as a result of falling from the
moving trains May [ asx the hon.
Finance Minister whether he is
justified in taxing these people for
their hardshups® These people have
already been heavily overtaxed.
Almost all the indirect taxes, such as
excise duties on matches, tobacco, tea,
sugar, cloth and other articles have
hit them hard to such an extent that
it has become very dufficult for them
even to maintain their own families.
To tax these people more is, I think,
not only unjust but cruel.

It ig true that money is required
to implement the second Five Year
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Plan successfully, I have nothing to
say against the Plan. There must be
a plan for the progress of the country
and the people,

But, at the same time, we must
look to the capacity of the people to
pay the tax, we should not hesitate
either to curtail or modify the Plan
if it is necessary to do so in the
mnterests of the people, I therefore,
submit that passengers who travel by
third class should pay no tax up to a
dustance of 50 miles Instead, I request
the hon Finance Minister to impose a
tax on passengers who travel by air
or by air-conditioned coaches. 1
again subrut that my amendment be
accepted

Mr, Speaker: Sardar A. S. Saigal.
Shri Harish Chandra Mathur rose—

Mr. Speaker: I called Shri Harish
Chandra Mathur first He wag talking
to somebody He d:d not get up. I
have passed him over I am now

calung Sardar A. S Saigal

aq Wo fag agwa (sriiT) -
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F T W v & fAq ewmowr @g
frmam 24 =iy Lo 2| w fgREm
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At ® oy & dyaw s wy IR
WY ¢ T g ] Lo A1 aw w7
fear 7 agrar wA@ oEr A I
NNAT & | T 99 & 99 ¥o Ww
& %00 Mg qx ¥ g ®W@Er I
AT gFeN T qdw d 7

LGS O
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T v ER § | afer ol o Al &
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Mr. Speaker: The hon, Minister.

Shri Siddiah: I would like to say

a few words. I have moved an amend-
ment.

Mr. Speaker: He may have moved
an amendment. Already the tume 18
up. We have heard sufficiently.

Shri T. T, Krishnamachari: I am
afraid, the arguments that have been
put forward are more or less the samse
as those sdduced at the time when
we took this Bill for consideration.
An hon. friend opposite complained
that I had not given details of the
break up of how many passengers
trave! 15 miles, 30 miles, 50 miles, etc.
In fact, I am only interested in regard
to the earmings 1n the railways on a
muleage basis. Even if I accept one of
the modest amendments moved by a
friend here, 30 mules, that would
mean an additional drop of another
Rs. 70 lakhs. Already the concession
that 1 have given, though it is said
to be inconsequential, means a drop
of Rs. 60 lakhs. 1f I go up to 50 miles,
1 think I have to drop a large amount
because the average mileage travelled
by a passenger in India is 41‘7, and as
you ncrease it beyond 30, the drop
becomes heavier,
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Alpo there is ancther point namely
that once you increase the mileage,
evasion takes place. If it iz 15, I do
not think the matter is very much
because the cost is negligible. If it
is 50 or 80, as the case may be, people
will, at any rate, have ohe bresak and
evagion takeg plece, After all, the
whole idea of this measure is to pro-
vide some revenue to the States of
the order of Rs. 14 or 15 crores. I
have reduced it by Rs. 60 lakhs Any
further reduction is not acceptable. I
may accept Shri Sadhan Gupta's
amendment which makes the whole
tax a farce, namely 1 or 2 per cent,
making it one crore of rupees. The
collection charges and the fime taken
by the House would more than com-
pensate any revenue we may get. I
understand Shri Ssdhan Gupta’s
amendment because it is intended to
ridicule the Bill. Bul, the other
amendments which are intended in all
seriousness, I am afraid, I am unable
to accept because, administratively it
will help to reduce the revenue even
beyond what the loss will be. There-
fore, 1 cannot go beyond the con-
cesgions that I have shown, At the
time when we gave the concession, it
was not a bargaining. A large number
of Members expressed the view that
15 miles would mean a particular
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section of the people who would not
come within the scope of this tax.

Season ticket people are compiletely
eliminated. Normal revenue from
Season tickets is about 4 crores of
Tupees. It is not, ag my friend 8hri
Sadhan Gupta mentioned, that we do
not know about. I have, for twelve
years of my life, travelled in sub-
urban trains, and that too, 12 miles
only. We know something about it.
But, revenue considerations could not
be altogether lost sight of 1 think,
the suggestions, if they are sccepted,
would reduce the value of thiz Bill
consmiderably so that we may as well
drop 1it. Therefore, I am unable to
accept any of these gmendments,

Mr. Speaker: Which are the amend-
ments that the hon. Members want
to be put to the House?

Shri Sadhan Gupta: No. 30.
Shri Fatehsinh Ghodasar: No. 13.

Mr. Speaker: All of them one after
another First, No. 30. The question is:

Page 4—
for the Schedule, substitute:

“THE SCHEDULE
(Ses section 3)

Description of traffic Rate of tax
1 2
1. Passengers tmvclluu by mlway for dutanm upto so[m.des (m- .
clusive) Nil
2, Passengers tnvﬂlﬂng by rulwny for dm ances from 81 10 $00 miles
(inclusive) . . . . . 3% of fare.
3, Passengors travelling by railway for distances over 500 miles. . 1% of fare.
4. Passengers travelling on mileage coupons. . . . . 3% ofthe costof ¢
_ coupons,
5. Passengers travelling on scason tickets. . . . NiI”

The moiion was negatived.
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13 hrs.

Mr. Speaker: There are amendments
relating to 30 miles, 30 miles, 100 miles
and so on. Shall I treat them on the
same, basis? The hon. Minister has
said that acceptance of these will
mean substantial reduction in the
receipts. Therefore, if the amend-
ments are not pressed, I shall treat
them as not pressed.

Shri Sadhan Gupta: They may all
be put together.

Mr, Speaker; His amendment has
been put and lost. Why should he
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Shri Sadhan Gupta: The others may
be put together,

Mr. Speaker: The others are not
preased.

The amendments were, by leave,
withdrawn.

Mr. Speaker: I shell now put
Government amendment No. 2
the Schedule to the vote of the
House. The question is:

Page 4 —

worry”? for the Schedule, substitute:
’ “THE SCHEDULE
(See section 3)
Description o traffic Rate of tax
1 2
1. Passengers travelling by railway on scasop tickets. . . . Nil
2. Passengers tnvcllmg by uuwav for dmaneu upto 15 mnes (mclu-
sive). . Nil
3. Passengers travelling by mlwny for dlst.nnecs from x6 xmlca to 30
miles (inclusive). . . . 5% of fare,
4. Passengers travelling by nilwny for dmanccs from 31 nulcs to 500
miles (1inclusive). 15% of fare,
§. Passengers travelling by rulwa.y for dmances over %00 rmlcu . 109% of fare.
6. Passengers travelling on mileage coupons. . . .. . 124% of the

cost of the coupons

Explonation.—For the purposes of this Schedule, distances shall be com-

puted according to the rules

for the time being in force relating

thereto made under the Indian Railways Act, 1890.”

The motion was adopted.

Mr. Speaker: The question 1s:
“That the Schedule, as amend-
ed, stand part of the Bill"”.
The motion was adopted.
The Scheduled, az amended, was add-
ed to the Bill,
Clause 1—(Short Title)
Amendment made:
Page 1l,—for clause 1, substitute—
“3. Short title and commence-
ment.—(1) This Act may Dbe

called the Ralway Passenger
Fares Act, 1957,

{2) It ghall come into force on
such date as the Central Govern-
ment may, by notification in the.
Official Gazette, appoint”,

—([Shri T. T. Krishnemachari]

Shri T. T. Krishnamacharl: This
alteration is merely to indicate that
the Act shall comae into force on a date
which will be indicated by & notifica-
tion in the Official Gazette.

Mr. Speaker: The question is:

“That clause 1, as amended,
stand part of the Bill”

The motion was adopted.

Clause 1, as amended, was added
to the Bill.

The Enacting Formule and the Title
were added to the Bill

Shri T. T. Krishnamachari: I beg to
move:
“That the Bill, as amended, be
passed”.
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Mr. Speaker: Thé question is:
“That the Bill, as amended, be

passed”. sion is:
The Lok Sabha divided.... ...
AYES
DPlvision No. 27]
Abdul Lateef, Shri Kesbava, Shn

Achser, Shri

Ambalam, Shri Subbiab
Arumugham, Shri R.S.
Arumugheam, Shel S.R,
Ashanna, Shri
Ayysakannu, Shel
Bagdi, Shri

Bujal, Shri Kamalnayan
Bakliwal, Shri
Banenes, Shri S. K,
Barupal, Shri P.L.
Bmsappa, Shri

Bhagut, Shri B.R.
Bhakt Darshan, Shri
Bhatacharyya, Shri C. K.
Bhogii Bhas, Skn
Bidari. Shn

Birbal Singh, Shri
Brahm Perkesh, Ch.
Chawurved, Sbri
Chavrds, Shn

Dasapps, Shri

Das, Shri K.K.

Das, Shri MM

D, Shi N T,

Deb, Shri1 N, M,
Dube, Shri Mulchand
Dwivedi, Shei M.L.
Elaysperumal, Shri
Qaekwad, Shri Fatesinghrao
Ganapathy, Shri
Gandhi, Shri Feroz
Gangs Dews, Shnnmat
Gautam, Shn C.D
Hajarnavis, Shn
Harvani, Shri Ansar
Hasda, Shri Subodh
Heda, Shn

Hem Ray, Shri

Hukam Singh, Sardar
Jagjivar Ram, Shri
JaifPShrt A P.
Jangde, Shri

Jena, Shni K.CG
Jhunshunorals, Shri
Jogendra Sen, Shri
Joahi, Shri A.C.

Joehi, Shrimati Subhadre
Jyouishi, Pandit J P.
Kanakasabai, Shra
Karmarkar, Shri
Kedaria, Shri C.M,
Kesar Kumari, Shrimati

31 AUGUST 1857 Possenger Fares Bill 11120

Bhri S. V., RBamaswami (Salem): My
switch has gone out of order.

Mr. Speaker: The result of the divi-

Khan, Shri Shahnawas
Kbedkar, Dr. Q.B,
Kistaiya, Shri

Krishna Chandra, Shri
Knshnarmachari, Shri T.T.
Krishna Rao, Shei M.V.
Kumbhar, Shri

Lachi Ram, Shri
Lahiry, Shri

Lal, Shri R 8.

Laxmi Bai, Shrnimati
Maitda Ahmed, Shrimati
Muglaviys, Pandit Govind
Malaviys, Shri K D.
Maniyangadan, Shri
Masuriya Din, Shei
Mathur, Ster Harish Chaadta
Mathur, Shri M. D,
Mehes, Shri J.R,
Mishra, Shr1 B.D,
Mushra, Shri Bibhuti
Mishra, Shrt L. N.
Mushrs, Shri R D,
Mohideen, Shri Gulam
Mohiuddin, Shri
Munisamy, Shri N. R.
Morarka, Sho
Muthukrishnan, Shei
Nadar, Shri P T,

Naug, Shri C, K,

Nutr, Shn Kuttikrishnan
Nailakoys, Shri
Manjapoa, Shri
Narayanssamy, Shri R.
Naikar, Shn P, S,
Nathavani, Shri

Nayar, Dr. Sushlla
Nehru, Shri Jawaharlal
Nehru, Shrunati Uma
Onkar Lai, Shri

Padem Dev, Shri
Palchoudhuri, Shrimati Ila
Panna Lal, Shn

Parmar, Shri Y. S.

Patel, Shrimati Maniben
Patel, Shri1 Rajeshwar
Prabimkar, Shri Naval
Radha Reman, Shri
Raghunath Singh, Shn
Raman, Shei M. H
Ramanands Tirths, Swami

Ramaswamy, ShriK.S.

. Ayes 180; Noes 47.

[18.06 hry
Ramaswamy, Shti P
Rameshwar Rao, Shri
Rampure, Shry M,
Ram Saran, Shn
Rane, Shri
Rangarao, Shri
Ruo, S E M.
Rao, Shr1 Hanmanth
Ray, Shrimats Renuka
Reddy, Shn Bali
Reddy, Shri Rami
Rup Narain, Shri
Sahu, Shri Rameshwar
Ssaigal, Sardar A S,
Salam, Shrs Abdul
Samanta, Shri S.C,
Sanganna, Shii
Sankarapandian, Shri
Sarhadi, Shr1 Aht Singh
Sen, Shny P. G,
Shakuntala Devi, Shrimatu
Shankaraiys, Shrt
Sharma, Paodit K. C.
Siddiah, Shry
Singh, Shri D. N,
Singh, Shri D P.
Singh, Shon K N.
Singh, Shri M. N.
Swgh, Shrt T N,
Sinha, Shr Anirudh
Sinha, Shei Satycadrs Narayan
Sinhae, Shri Satya Narayan
Subramanyam, Shn T,
Sumst Prasad, Shri
Sunder Lai, Shri
Swaran Singh, Sardar
Tahir, Shri Mohammed
Thimmaah, Shri
Thomay, Shr A. M,
Tiwar, She Babu Las
Tiwari, Sha R S.
Tiwary, Pandit D. N.
Tula Ram, Shn
Uike, Shn
Umrao Sungh, Shn
Upsadhyaya, Shri Shiva Dax
Varma Shri B. B.
Vedskumar, Kumari M.
Vishwanath Prasad, Shn
Vyus, Shri Radnelsl
Wadiwna, Shri
Wilson, Shri J. N.
Wodeyar, Shel
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Chandramani Kalo, Shri
Dasgupts, Shri B.

Det, Shri P. G.

Deo, Shri P. K.
Dharmalingam ,Shri
Gaikwad, Shri B. K.
Ghodasar, Shri Fatehuinh
Ghosal, Shri

Ghose, Shri Bimal
Ghose, Shri S.

Godsora, Shri S. C.
Gopalan, Shri A, K.
Gupta, Shri Sadhan

NOES

Jadhav, 8hrl
Kamble, Shei B, C
Katti, Shri D.A.
Krishneswami, Dr.
Kumaran, Shri
Kunhan, Shri
Mahanty, Shri
Manay, Shri
Matin, Shri

Menon, Shri Narayanankutty

Mullick, Shri B. C,
Nair, Shri Vasudevan
Nayar, Shn1 V. P.
Panigrahi, Shri
Parmar, Shri K. U,

ment) Bill

Patel, Shri P. R.
Patil, Shri Nana
Prodban, $hri B. C.
Rai, Shri Rhushwaqt
Rao, Shri D. v,

Rao, Shri T. B. Vittal
Reddy, Shri Nagi
Sampath, Shri B.V.K.
Soren, Shri
Sugandhi, Shri
Supekar, 5hri
Thevar, Shri
Vaipayee, Shri

Valwy, Shri

Verma, Shri Ramji

Imem, Shri Mohamed

Parvathi Keishnan, Shrimati

The motion was adopted.

FOREIGN FEXCHANGE REGULA-
TION (AMENDMENT) BILL

The Minister of Finance (8hri T. T.
Krishnamachari): 1 beg to move*:

“That the Bill further to amend
the Foreign Exchange Regulation
Act, 1947, be taken into con-
sideration’.

Dr. Krishnaswami (Chingleput): Let
the House have order. Some hon.
Membeis are leaving the House.

Shrl V. P, Nayar (Quilon): The
Minister is bringing Bill after Bill
hour safter hour,

Mr. Speaker: There is greater
enthusiasm in the Opposition.

Soon after a Bill is passed, I should
say ‘Let the House be cleared’, as 1
often say, ‘L.et the Lobbies be cleared’,
and then the hon. Minister in charge
of the next item of business may
start.

Shri T. T. Krishnamachari: The
main purpose of the Bill is to place
the Foreign Exchange Regulation Act
on a permanent footing. As it stands
at present, its life will expire on 31st
December 1957. When the Foreign

Exchange Regulation Bill was first
placed before the Legislative Assemb-
ly in 1946, the period for which it
would remain in force was not speci-
fled. Government'’s intention wuas
to make it permanent with a
view to safeguard our balance
of payments, but when the Bill went
before the Select Committee, it took
a more optimistic view, and thought
that world trade and economic condi-
tions would return to normal after
the initial postwar period. The Com-
mittee, therefore, recommended that
the duration of the Act be limited to
five years with powers to Govern-
ment to extend it for another three
vears. As the Act came into force
on the 25th March 1947, it would have
expired on the 24th March 1952. Gov-
ernment, however, came to Parlia-
ment which extended the Act till the
31st December, 1957. It will now ex-
pire on that date unless extended
again,

I have, therefore, come before this
House for an extension of the Act
without time-limit. Qur expectation
that world trade and economic condi-
tions would stabilise themselves after
the initial postwar period has not been
fulfilled. As the House is well aware,
our foreign exchange situation is still

*Moved with the recommendation of the President.





